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SHRT DINESH SINGH : Sieps are
being taken to prevent infiltraton of
people from outside and this has been
made known to the House from time 1o
time. So far as the question of Assam is con-
cerned, it is an integra! part of India and
no amount of propaganda by Mr. Bhutto’s
followers or anybody else is going to chinge
this fact.

TWENTY-EIGHTH REPORT OF THE
COMMITTEE ON PUBLIC UNDER-
TAKINGS

SHRI RAJENDRA PRATAP SINHA
(Bihar) : Sir, I beg v iay on the Table
a copy of the Twenty-eighth Report nf the
Comumittec on Public Underiakinss (1968-
6g) on action taken by Guvarnme.ut on the
recommendations contained in thz Thirty-
eighth Report of the Corumittee on Pub-
lic Undertakings (1966-67 on P, ri‘es and
Chemicals Development Co. L d.

[THE Vice-CHAIRMAN (SHRI M. P,
BuarGava) in  the Ch-ir}

THE ARMED FORCES (SPECIAL
POWERS) CONTINUANCE BIL .
196g—contd.

SHRIS. K. VAISHAMPAYEN
{Maharashtra): Mr. Vice-Chairman, I rise
to support the Bill moved by the hon.
Deputy Minister of Exteral Affairs, because
it reflects in general the po'icy of the Gov-
ernment with regard to the Nagaland situa-
tion. I consider thnt the pa'icy that is being
pursued at present is certainly a policy of
peace, a policy of peace with firmness and,
therefore, it is desirable that all the Mem-
bers of the different Parties should support
this particular policy that the Government
is pursuing at present with regard to Na-
galand. I am sorry to note that two of the
Members  who have spoken earlier on
this Bill have criticised the Government
in respect of certain policies. T was aiso
one of the critics of the Government’s
policy some time back and I can under-
stand the criticism being made in this
House or the other that the policy of the
Government.is weak-kneed. But since Au-
gust, 1968 the policy of the Government
itself has changed and they have taken to
a policy of firmness in dealing with the
underground Nagas. I would like 1o draw
the attention of Members to the fact that
in August 1968 the Government made a
statement that the Government woyld deal
very strictly so far as the rebels were concer-
ned. They also affirmed strong dealing
with violence in Nagaland. Further, they
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have made 1t clear to the underground
Nagas that here will be no talks with the
underground Nagas unless they abando-
ned their policy of violence.

Thirdly, the Government of India
has since then tried to strengthen the hands
of the local administratou there. These
are the three distinct features of the Gov-
ernment policy which has b:2n ormulated
since August, 1968, and therefore we must
try to support this policy.

I am sorry that there has been
a critic’sm in  this House by the
Member who spoke earlier that this

policy is a weak policy. I do not think that
it is so. Now a change is there so far as the
Government policy is concerned. There has
been criticism by another Member roo,
burt at least so far as the delicate question
of Nagaland is concerned, why should we
look at it from a communal point of view?
There is also a limit to cummunalism and
making use communalism for the sake of
one’s politics. I wish that the situation in
Nagaland should not be viewed from that
point of view.

1 feel that since August 1968 there has
been a change alsn so far as the under-
ground Nagas are concerned. It is true that
sinCe 80 many years a see-saw Or some sort
of political struggle has been going on
among the Nagas, but this see-saw with
continuous change of leadership among the
Nagas has now swerved round to the mo-
derare section of Mr. Sukhai. He is now
almost in charge of the leadership of the
underground Nagas. The influence of the
Phizo sectionis wan‘ng and Mr. Sukhai
has taken hold completely of the situation in
Nagaland. So far as the policies of the
underground Nagas are concerned, he has
also made certain pronouncements—1 wish
that this should be noted—Mr. Sukhai has
made two pronouncements. One is that he
has made it very clear that henceforth since
his assumption of the leadership of the
undergound Nagas the policy that they
will pursue will be a policy for a peaceful
solution of the Naga question. and secondly
that he would discourage any import of
arms I think so far as our couniry is con-
cerned and the Naga quesiion is concerned,
these are really very encouraging and cons-
rructive pronouncements made by Mr.
Sukh~i Therefore, one finds that there is a
silver lining so far as the Naga situation
is concerned. Added to this we must take
note also of the recent elections that were
held there, the second general elections that
were held in Nagaland. It was expected
that they would not be as peaceful, as fair
and as free as they should be because of
interference from the extremist group
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among the Nagas. But there has been no-
thing like that. On the other hand, if at all
there have been really very free and fair
elections, they have been in this small State
of Nagaland as such Th~y have elected
their own represeniatives. They have con-
ducted themselves well in trying to find a
solution about the leadership, and the
moderate section who desire a peaceful
solution of the Naga question are in full
possession of the State and the adminis-
tration as such. So, I wou'd put it this way
that the Nagas have now a sort of vested
interest in peace, and we should all wel-
come, India should welcome this changein
the whole attitude of the Nagas, the domi-
nant Nagag that are there under the lea-
dership on the one hand of the Chief Mi-
nister of Nagaland and then under the
leadership of Mr. Sukhai, and we should
try to see that this particular situation in
Nagaland is strengthened.

But at the same time one has to be
very cautious and careful with rezard to
the small section, the pro-Phizo section
that is there among the underground
Nagas. They are still banking on help from
China., They have sent some of the Nagas
to China for training. All of us know that
some of them are outside, they have been
trained, they are about 2000 to 3000
Nagas. One batch is already on the Indo
Burmese border waiting there for the last
three months. They tried to infiltrate but
due to the security measures that were
taken by the Government, very timely
security measures of sealing the Indo-
Burmese border, they could not do any-
thing and they are waiting for a chance.
Another batch of 250 China-trained rebels
also last month tried to infiltrate, but that
attempt of the underground Nagas was
also defeated. Thirdly, there is a very
recent news that a third batch of China-
trained underground Nagas of 1000 strong
have entered into East Pakistan near Chit-
tagong and they are posing a sort of threat
so far as the Naga situation is concerned.
So there is a need even now of firmly dea-
ling with this small but extremist section
of Phizo supporters who are banking on the
support of China. We must be very care-
ful about them and therefore there is the
need of a Bill that has been brought for-
ward by the Government before this House.
So, this policy should be pursued of keeping
ourselves under vigilance, watching the acti-
vities of the underground Nagas, watching
the plans of the underground Nagas who
want to infiltrate into Nagaland with
the help of China and also Pakistan. We
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should try to see that their polusion with
Mizos is also stopped and blocked, and this
should be done very firmly. This shou'd be
done without any kind of laxity shown
in our policy so far as the security mea-
sures are concerned. I would urge upon the
Government to see that no laxity is shown
with regard to their dealings with this ex-
tremist section of Nagas who are bankwng
on the help of China and who are getting
themselves trained with the Chinese help,

Therefore, I would like to submit, as
I have submitted earlier, that ours should
be a policy of peace and firmness. That is
what, I think is the Government of India’s
policy at present. We should go on with
this policy of vigil with regard to the Naga
situation. We must also keep open the doors
of negotiation because the section led by
Mr. Sukhai desires still to negotiate with
the Government of India and find out a
peaceful solution. They have already dec-
lared that they would not like to undertake
any import of arms {rom outside. Therefore,
we must try and see what avenues we can
explore to come to some sort of settlement,
but whilst making this settlement we must
also make further our position clear to the
Nagas that the policy of importing arms
should be abandoned, that they should
also discourage those who would like
to have some sort of what I would
call clandestine trafficking in arms
with China and Pakistan, That mnst be
also made clear to thex [Ty Llou'd
abandon this particular attitude of the rs
and see what they can do within the
framework of the Indian Union. We may
grant them a large autonomy so far as their
affairs are concerned, butthis autonomy
should be within the framework of the Indian
Union. If the Government of India makes
this position clear and on the basis of this
the talks are continued, I think that should
be undertaken with this new moderate
group that is there so far as the under-
ground Nazas are concerned.

Lastly, T would submit to the Govern-
ment one tning. They must have also
made a study of the report of the National
Council of Applied Economic Research
which has gone into the economic weak-
nesses of the situation in Nagaland. They
have pointed out that it is so under-deve-
Joped-—the who'e area; and there are certain
areas where developmentis passible—that
the Government of India should prepare
a Master Plan for the economic progress
and growth of Nagaland as such. They have
pointed out that there are a number of
potentialities. Therefore, the Govern.mrm
| must now concentrate itself on making a
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rapid development within a specified period
of time of this under-developed area, giving
them the necessary economic advantage,
#0 that the people of Nagaland will feel that
they can see to their own progress within
the framework of the Indian Union.

And the Government of India is doing
everything for them so far as their econo-
mic welfare is  concerned.

With these words, Sir, I support this BilL

SHRI M. N. KAUL (Nouminated) :
Sir, I rise to make a few brief observations
on som: of the extremist views which were
expressed by soms Members. It is said that
our policy in Nagaland is not firm, that
we should take sterner measures. That is
to say, we should apply force to a greater
extent. Then, it is said that Nagaland
should be opento all Indians to settle in
that area. Again, it is urged that we should
adopt a policy which will quickly assimi-
late Nagaland with the rest of India.

Now, the policy of the Government of
India with regard to Nagaland had been
laid down by Prime Minister Nehru. I
think that is the correct policy. It is our
approach that is a vital factor. These peo-
ple have been isolated for a very long time
from the main currents of Indian history.
In the British times they were left severely
alone. All that we knew about the Nagas
was that head-hunting was going on there
aud we had no contact with them. And
the only persons who were permitted to
have contacts with them were the foreign
missionaries. It is true that the foreign
missionaries inculcated in them certain
attitudes and approaches which come in
the way of our settlement with the Nagas
today. All that is past history. We have to
win over these people and in order to win
them over, I think, the fundamentals of
the Government’s policy are sound. The
policy, so far as I have been able to dis-
cern, is that  we should put our faith and
trust in the Government of Nagaland that
we have established under our Constitution
in that area. We have to move with them
and win their confidence and convince
them that the policy that we are adopting
is the correct policy, That is a fundamental
fact which we must recognise, and that
has paid dividends. The recent elections in
Nagaland have vindicated the approach
that the Government have taken so far,
I personally feel that the policy in Naga-
land would have succeeded to a greater
extent in spite of some mistakes in execu-
tion, if the Chinese aggression had not
taken place in i962. Itis the Chinese aggres-
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sion of 1962 which upset the balance and
affected our prestige in that area. If the Chi-
nese invasion of 1962 had not taken place,
we would have bzen on the way to a quicker
settlement of the Naga problem. But
now we have got to take it asit exists, We
should apply a policy of limited force in
contrast to a policy of unlimited force. A
policy of limited force means that we have
come to an agreemant with the under-
ground Nagas that there should be no hosti-
lities.  But if there is a breach of the agree
ment, if, for instance, they harbour the
Chinese-trained Nagas or if they import
foreign arms and if these facts come to our
knowledge, we should be quick to take
prompt action and in one or two cases, we
have taken action and that is to the credit
of the Government. Subject to that, our
policy should be a policy of peaceful
approach.

2016

One factor which has helped us consi-
derably during recent years has been the
attitude and approach of the Government
of Burma. And 1 think it is the help that
the Government of Burma has rendered
us in recent times that has prevented a
large-scale infiltration of Chinese-trained
Nagas into this territory. Therefore, the
situation today, as it appears, is better than
at any time in recent years and we should
continue our present policy, It is a policy
which has to be pursued with patience. There
are certain areas in which it is not possible
to take quick and speedy military action. I
was talking to a former Chief of the Army
Staff who said that it is, of course, possible,
in a military sense, toliquidate the problem.
But that will involve a large amount of
cruelty to the Nagas and that would leave
a trail of bitterness which we will not be
able to dilute for decades. It is this factor
which we have to take into account. I do
not know how long the problem will take
to be solved. But each generation has got
to doits best. So far as we are concerned,
our line is settled that we will pursue our
policy peacefully, we will pursue it with the
support and goodwill of the Nagaland
Government and we will see that the agree-
ment about hostilities is adhered to. Butif
there are breaches of it, those breaches will
certainly have to be sternly dealt with.
Within those limitations. we should pursue
our policy, and I have no doubt that it will
eventually give good results. If we do not
get quick results, it is not our fault because
our policy is one of patience, and patience
does not involve quick ‘dividends. Butif we
try to solve this problem through military
measures, through measures of a ruthless
character, the problem may rezppear
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in a different garb. Then it may take 2
longer time to settleit, We should get accus-
tomed to the idea that just as in the case
of Kashmir, we have got to live with this
problem so far as our generation is concer-
ned and leave to the next generation the
problem which we haveinherited in a better
shape so that it does not remain a complica-
ted problem and the solution can be carried
a step further. I recall a conversation that
was reported to have taken place between
Lord Mountbatten and Sardar Vallabh-
bhai Patel at the time of transfer of power in
1947. Lord Mountbatten told Sardar
Vallabhbhai Patel, “We have handed over
to you this Empire. But please remember
that you will have to consolidate this coun-
try as we had consolidated the British rule
in India in the early times. You will have
your own troubles, you will haveto use your
own judgment and it will take decades
before you consolidate your power as
effectively as the British did ultimately.”

Thank you.

=\ wwra Awrw () CHEny
W AT, | I fa= =% g ww@w
g1 we & oft # qrew ¥ 904 WA A
wafes Al g fF v gl arfaelt s«
W & 3ux s 7 fefaem faer €0
AT 7 WaR TR zAfan Fg1 fF fae
¥ ot e2TdHT o HEATERE 1T A9
2 g4 31 RN AG @ § )\ AT A0S
wET faqw 1958 & aqny frar mar v

T gx g g fosg gar w@r 1 9
1958 &

““....to enable them to aid effectively
the civil power in the disturbed areas of
Kohima and Mokokchung districts of the
then Naga Hills-Tuensang Area. The
Regulation was intially in force for one
year. It was extended from year to year
having regard to the circumstances pre-
vailing in those areas. In 1966, while
extending the duration of the Regulation
for another year, it was made applicable
to Tuensang district of Nagaland also,
thus covering the entire State of Naga-
land.”

gz av 9z fafwdz av 1« fRT 1966 H
AT | A €2 F A an F7
fzzr w31 | s g g fasr o uF W
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FAT AT T 97 | AT 3] QI I FT
WE
“The Regulation will cease to have.
effect on the 5th April, 1969. It is pro-
posed to provide for the continuance of
the Regulation fora further period of,
three years, i.e., from the 5th April
1969 to the 4th April, 1972 as the stage

for dispensing with it has not yet been
reached.”

2018

W & owge I AT g 5 ww awaw
UF § & T dm ome ¥ faw o
frar & fomd og wrew g & B Y
fefrte og 72 72 & fr &% fore 3 2
g aife Fag R e W e e
T F A TF T F T @R F g
A fFar § o 1 mea wiw g .

Fagnteqs (= wgiElT sq@ W)

fegst awr fr v @ & fad dwwIs
fFar a1

S| MR ARTAW : UF T & 77 frar
A1 yg AT e F fow o w A
TN 39 F fF 3 91 F FAO0T U A
g sra @i oAt & fog &7 fagr d
qg ST TR W @ ¢ o § g
fedizgm faer &  wwaar g v ag ww
AT erfEm § | g W 9 AT Tew &
FaRTTNTTATRE

Fagateas (+ wgElT @i wa)

H=TT 99 ZATT FT I917 I IF F qT
Frfergar |

The House stands adjourned till
2 P. M.
The House then adjourned for
lunch at one of the clock.
The House reassembled after lunch at

two of the clock, THE Vice-CHAIRMAN
(Surt M. P. BHARGAVA) in the Chair.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): Mr. Jagat Narain.

St FNA AT : I AALET qRET,
d og I qET F G W@ @ A7 fw
MRS | g A=BT A4 & AT ag A7
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= faar F Y wrgSeg 0T O979 § ga
9% FT % Taigr 97 fF ¥z 9 qra F o
S AT FT TG € T I AT leT Eell
& % agi X g HF A §

W IULAT WIED,  WaEY qAqEd
¥ F AT Agy ) fazwa § oF @m
T g E AR ag g B 5 T g
aqr N grare 9=8 T8 § | W1 gary wiega
& Tid € T80 9< &1 A1 g &t Are-
FUH FLEANR 99 T8 § AT =F J 9
HOGET &7 § S LRI 9947 § i}
IAFT AT &G T § a8 SHRT A9 FY JF
¢ oitT zafas Y uF =aw gaw =aq
g 9% uF gAE @ )

Y FALAT WL, AT FT TG FI0T
fr 9o grem & us qwT =H 19 F fo
fai war ar fF =im 3 71 fergemra i
g fFam & 7o T faa #3F uF aa
W AT FATAT AEA &) I q9F o
1T FT FSF IT FST AATF AT T4/ A7 R
7q foreq €Y 0T #40 FA el £ 1 FF of
9F.d ¥ o9 S@aiT § 3 A 92T I/
i@ F1 famr a1 AT gt a2 W F7Lam
A S AT FT AATE IS AT | AT AT A
s g aa<l A9 AT 0T g
F9T FEOUT H 93T gF fF e &
AU A F UF FAC A F@l & fw
gH AGH TIANCT F UF SAAAT AIATHI
et & Y #1 IA(AS ATEA 2 !
s o qifsemia & gera § 3 e &
fobr aff & | =g 9T A Y THAT Sy
FATad 919 AqgT F QAR I3 @EY gE
¢ ag AwEr qifweaE F AWl F a9
¥ &, 3gt #1 I FY a6 § § AT 39F
FEE F ATE A G FF 39T TG T
BF TAF TE (5A0 T QT R, ITH! qaaqq
#, usfafreag &, gfa & otw fafady
H RIS g ALY &7 S TGN 1 AV ;NS &Y
g 9T qIEEd g g9 wgq & fEers
g wIEr g Ay Fwg ¥ & ¥R

[ 3 MARCH 1969 ]

(Special  Powers)
Continuance Bill, 1969

g a1 g F1E g1, S A ARF
NT F g § T F wrNaiEr g 1 T4y
F T T I THT S AACET FqA A
TATCT FAT g2 § AT 3qa7 ot 79 7 I
qiet § ag ot Arenadl § i 39 AT
WA AT 99 gRE qE@Fid §
7z a7 7 7 2 ey § & g o S
A M A FTRT A AT | AT TH g
T gma A fFm Far wE 5
HAET qifFEaA W AT SN IA7
frer st &R e 7 AT forer siF q 98
fgear st s weenar & s g #
anTAR AT &, wAgw e g, fagw
qia g, AW H@AT E, ag A feegea
g FE AT | TW I TN I A THAT
g7 s A fe dw =g g v ouw
q < A g9 «1g faa F sradr
T 90 FUT g1, & 9T 3% 7Sl
T 1T, TF ANF.&T gEAT AT &7 AT
aifs ag fegeam o) mifesa @4t
# 98 FT agr wa.faw 9z # o1 fF S\
¥ 9z fFg 13 9 w9 f& mgq swiw ® €
[F FgT 97 FHAT Fd 4 | AT TG TF
FaATL & T AL I F A9T WA

2020

G Jar1 {5 a9 § o o fF 4 29
faar & g% g\ oIg 9w 7 AT WY
T HidT § a5 § FgAi g 5 v ai
qIA F ARG {OT AMfAT | IO AR
FZ FE FA( T | AL T AT IT T
g fFagi Waw g wd 1% 79 @ &
fim 7 R E, A w1 R 4, 2R s
frer <a1 &, @i § ug wweww g 5 ;e
AT FY TATRIHT g | TF FH(AT 41 79 {5
MO NG FAG F g97 9C 41, AlwA
AT 7], AT W9 F grg F fqea w4t
2 T ag A vorgeig & wfey faswa wav §,
gar i g e g S faFwr o g1 S
g & {99 & aX T e W s
AT W, {99 g0 o€ =@ a1 w%
72 & 98 |1 931 GEEAIF & | A AT F

agt ¥ Y shew £, & =} wenAr wEr | gars (5 i oA adw # oaa g we fF
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F FTRAIT I ¥ GHT FX GT AT AT SEH
fafaet 1 g 3T rHET WY GATL FI1 7 |
il arEt #§ oarnae #7 fw e ar
& ¥ INF! §T Tg4 ¥ (gAFAIgE 7|
g% | Afga s 3ww Tan fF & w15 g
qrq g ¥g @i g o R g’ ¥ 953
¥ ardY g, ar Suv FaamEn fF gq agr
WS AV TH, WA TG §N Tl @ T ]
FET ¥ FTT &Y I F FrEA T T 7000
FT TF a7 A4 Faawa gar e § feg
T & wr ww, fRgEE ¥ A
FFRMEC T FR FiF AR a7 F w0 fw
gar fegeam & #18 qedw A g |
A 97 B I8 Fg & A7 % 78 g 91X
§ T FY g0 9 g, AU gW d99 9
HfFgngmafl s g @ F
AIEL T qF AT N FL F ZW AT F7 (%
qg St HifewT g1 Wr g 78 AwAT g, gu
g0 aT WfeT 78 FT FFT | I9 A
At g fF aef 7. st € @ O =i
9T HF & | ST FATL SFAT § AT WY
Tgl T IFATNE Fi FIW FI W § I
F 9y ¥ WA § o oy F 99 s fog
2 ¢ o qifF § o 7.7 FT R | IaA
Fg o aqr fF ST gWR TR a9 g
IAFT FIEAT F AT FT F A0 /A @Y
g amEd iR ferar o g w9
AW F F gATT g AT AT qFOEA F
#T fFe g ¥ TUEE F IO g™
@ EHT 1§ HOF .07 TF qEdIT
Qe s fF A9 F e 7 77
&1 & W dwrer o strara 1 fggeaa
1 FT F forw § Ty,  #AE,
fager o) A% afieg wifaer & ow qar
/T ATAT AT § TN T HOUAT AT A
% 1T R a@p ox fagea@ & goua
T FF Ig 78 Th (% fgrgera A
FEAT gEAT AGr § AT Awr zfEa
T HT FERAT AT ARN FT F,  SAAI
e Waw 3 5 a8 g Gar
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FATART E o fr s S aF & a4
¥ A & g3 a3 7 o fav N o€
IR FICATET H ST FT F AT IT 47 |
AT A g o & | | a2 A8 Faar (F agr
R 5F F.f57, 7 9g 78 72 F aww
aredie fifag, Mgt sarzd, a9 G |
WX # 9% Fgal § F g &1 gHn
78 § % A7 98 F g F qHAT B
Fifaar FfaT o g w7 ag 9 R 7@
¥ FW FAT R, 9 g3 & qImEs F
T wFCF AT | i aggad
zard fafad oY 3o & aeal 9w adl
a1 g & A agh aveal 9% Ad 98
THdr & |

T 1o g & For Fomefy e Y Fferey
IEH TEE T ALY 45 gy § ) e §
2@ a2 & % 919 UF g8 9% ST 9549 §,
=g ag saw fefgse g, fgrgwam &7
fezgr &, 9T o SO a¥gs § 99 W
SFT T SAqAT ACHAT AT AT AFA &,
st FA FY w197 T FT qAHTE |
X A IS & a1 fRT sna &4 fgrgeama
FY T F | FFTIT e fagwg 7§ q
frai, Stgrena a7 W E 3 ou fage & fF
HITHT SAH] GEATAT FT TEW § |
FCIFT ITH] TEA(AT FT R TET 0 T8
g gxw ey 5 faaga af gEE
qar g ST F\ § S F7E qF F THA
¥ 941 gU 9 IR aF ¥ T FIT, AHA
FO1 91 8Y TAT, TA &) 99 3T 3F g9
d | aE Fradt F g I35 g1 q o
FT G § f5 gy grang &1 g0 sirasw
Frar wifgw |« |1 F7 F7r, I 79 GHAT
fir gt S1F &Y T E | H aAvAT |Tgar
g fr grong &1 adt gu g, agl st A
greng a8 § & ot anfy arvr & & afa
¥ T § A, F9F T @ E W R
gl A 75w &, fergw@@ &1 uF gar
grar o & o qgt § weast g, W
Ty % sfag= g, Y agr & gdaat € o9
SAR AITH GAT—UF STATAN 47 Hq F
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T 97 a7 I o Ffew sty Ag W@ d—
f& Ty amr a@r 2. § $iT I @
¥ qT FTAT FIET § a7 @MW &1 g
arfr F WA w1 A% F fG@e 0 gwiw
fraar ast 3@ &, a@.3u ey faad
T W F gwear fyar o @t T aw
7 ZfA AFT 90 W 9, AGAI AHT A0
T 4, FAT Il W -3 JEIq 7
49 9gi &, HEr g a1 aaq g—afET o
& FIT AT qOASY FT FRrAT AT
g #7 &7 agr T IAa e naane
g, FFAQ TAFT FEECEA-AG
TIF 93T 39T qfasee & 1 A afae 7
¥ g " fergea &, sT&r 9 q gfeaw
aae sy 0

gEd OF AT da7 8T T § 1 AN
q 7g Fa7 fF e fmet, foow ag @
T J31 v §, foga g aams i
SFYTAT §, forga aRiy arms 1 8 q=50
g, ¥ 2 fr A sfeam quaw g @1 aw o=t
gfead Fgaw GEeET FT &1 1 IS
17 & fora wew ¥ gaw guzy fru &, faasy
qaIg ¥ ITF qITHY TR AT, TG BT
F EHl AT AU, A AR HAIFHT TAAT
7.9 78 % {5 4 sfeum Sa=e gq71 =g
g A gv gaRt sfemd Jmaw qeiiH FT
M| g Tm Tfadr 1 g 3w SEAaEr
¥ 7 *few fF 7 TraaA wuAlemA ¥ &
TT ST qF IRt AT T forer F fedise
faam % & wmr g, fedfise o A&
faer g1 &, T© 979 & 08, 4-5 99 &
1T FEY grATd 987 W AN T IWA A
dar g g § FMfE sraer fRawmr
qrARagT Fr g, g v ¥ F F9 FA7
qTEd &, @ SAF! IAIA FF, W ITEA
T, WY IJEH! GV @ FAT §,
Ig I €19y § .—

“The se1zure of power by armed forces,
the settlement of the i1ssue by war 1s the
central task of the highest form of revo-
lution In this sense we may say that

only with gun the whole world wi'l be
formed
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AT AT AATH, GG FT AT A §
7 3 97 & qUT oY 77T 97, WA F F FT
qTAT A JIATH FAFT T § A A F
HFLT ATHF GL AT FQE | 9 ATH
T 3T 3T F & (A0 G Ty FF
STH! I gal § fF 9T I9% ¥ W
Tw F1 ogeeAry A FeAr @ fE Ao de
Hegal 3w, § sufav g w oy & fF
Tg0 A AT FET § g A
TAAST A, gAx wrafAar ¥ A FT
T ang FT 1 IAF AX Y T AL
THEc A g fFd 3w 7 faw @@ @
T & sfmfmma aifaa A Fvad | 4 and
& sy qaswe ¥ fAu 9@ &7 @
g Sar ¥ qgy F7, 4 ™ fam
Ffeasagrg, Aeafamdgrag
§ 7z WY Ay FArgar fw 1 agr auaEHe
F AT @ FHA WA FT T Afwa
§ 78 g g 5 oY g &7 awwr g,
qaF F GEAT § IIH!T AT gEAT
Fiftrw w7 | faw awg amw ¥ fafy
a4t &, fow &T ax grarg o w9 W@ E
HEW ", ITICER A1 w5 arfgm Ay
JqVAT MRS, § AT A0S | qT T &Y
qYE AR WY OF F27 JEfFeAg ar § |
TF AT 1 GG ZAAT a0 gaw v
i gfqar ® g arF 491, Fgr § q°Eq
St off, g F wiolr @ & g @ wwg
g1 AT F a9 T & 3 fgeg grow |
FTA0 AN, 3T F1 o d gifew F
oY, q9¥ FAXY FAEEA Gwar, W IE@E
wATE A & 1 A dar gar aSfradig &,
93T FEAAYT W AT FAr g 7 Afwa
F Ay qrfseqr ® @ T 1 gRER QTR
@ AT, AT9T I9F A 4 fgew a7 faw
HIT AEIA F AT 09T I THS FF &
faw g, aforge stam wg @7, w0 AW @
T )

[
(Tre Derury CHAIRMAN in the Chair]
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9T F S e s fgey g & awi
F R AT X ¥ E 6 g g g sreal

AsE Afgr, gark fav segar o
AT | | AAAq § (% g awg ¥ e
AEH FIFT FL TP E q€ 7 a1 3T &
fea & & st 7 3w a7 it wheaw & gy
& wIqT qqT w6 § 1 F qwAw § A
ferna #1 § w7 sfear smig @@t & o=
Frsifermear &, forgix ame A% v @y 8-
#¥ ITF FA 97 W F@TT H-FF
FAEY & W% A A Wiz
4 auadr § fr faw v ¥ 3w ¥z
A W E o faa an ¥ 92 o aws
& R & 39U fegma %1 asoed) ¥ w5
AWRIZ | A "auAr § 15 37 ardmq &
ST AN A1F iy O BRu, wim ans
WET ¥ w7 AU, sy TLw FTd
FI Gt AR | s 11 |19 B oA H
T ¥ gEEd AE AT A% | Pl
T TeF 8, fHadT ad araidr & 7 mg
4 FE qr@iEt 78 g, fram ez gew 2
foad art & av @ & siq g a7 &
e BT F fau o iy aF F@r ¥
BIFIA WA TG T AF | 9T A ARt
F 8912 T T8 FT THT a1 77 319 T
W qiffRaE & g1 Tawr ¥ wsd @R
T 2 AN IX AT 747 A A e
frsw & zaw & 784, 93 and @@y
FHE

AY AT ¥ WwET 3 dad Ry T
WA Y@ § | R § a2 A fame
T W& 1 AT T = ave wwy o
TT A g Fan B sret T qifsan
T H FOT A ogard T8 ar gy |
T A F90 RGP, Az § T 57 @wAr
B 98 40 9v s uw v% £ 2w s
BTAT & A7 v@r § S w9 Tgar A
FAfET F wdl ¥ w d 0 meiag
gattaT F zral ¥ gd ¥ qwiw aiq 2y
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SHRI C, ACHUTHA MENON
(Kerala) : Madam Deputy Chairman, I
agree that this Bill has to be passed. This
Bill seeks to extend the operation of the
Armed Forces (Special Powers) Conti-
nuance Regulation, 1958, from 5th April,
1969 to 5th April, 1972, that is an exten-
Madam, I do not

sion of three years. )
know why an extension of three years is
asked for. Originally the Government

used to ask for an extension of one year.
That had a certain advantage becaue
at the end of every year the Government
was compelled to come before Parliament
to ask for an extension if they wanted it
so that the Parliament had an opportinity
to express its opinion on the Bill and to
se¢ how th= Government had dealt with
the situatton in Nagaland. Now by
extending it for three years that oppo-
tunity is being denied. Of course, Madam,
one may agreec that in the case of very
sensitive arzas like Nagaland, it is very
necessary to have extraordinary powers,
but extraordinary powers and special
powers are, 1if I may say so, a nece-sary
evil and they have to be exercised wiih a
certain amount of restraint. As far as
possible, we should try to avoid it. So,
my opinion with regard to the extension
1s that the Government should ask for an
extension of only one year and then, if
they find that the situation in Nagaland
has not improved very much, itis up to
them to come before Parliament and ask
for a further extension of one year at the
end of that year.  While agreeing that
some such extrav dinary powers sho ud be
there, I find himself in disagreement
with some of the views expiessed by some
Hon. Members here. Some Members
seemed to think that the question of
Nagaland is only a question of law and
order. They seem to think that the sue-
cess of the pohcy in Nagaland depends
to a great extent o wholly upon the
amount of force that 1© being used or
brutality with which sach force is being
used. [ respectfully  disagree with this
point of view. It is undoubtedly a fact
that there are certain clements in  Naga-
land  which are dicloyal to India. They
are in league wi.th hostile neighbours
like Pakistan ond China. They send their
people to China to get training in arms as
guerillas. They come here, they smuggle
arms and do all sorts of things and they
want to declare Nagaland as an indec-
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pendent  territory and fight the Govern-
ment of India with these arms  Such
things are undoubtedly to be frought

agamnst  But if you look at that aspect of
the matter only you do not see the whole
picture because from whatever knowledge
we have been able to get of Nagaland,
the position 15 not as 1if the entire people
of Nagaland or the majority of them are
behmd such people I do not mimmise the
strength of these hostile elements but the
recent elections have shown that the
majority of the people are not with them
Tne majority of the people, the sober-
minded people, those who wish to Ine
in peace and wish to develop their land,
Lave declared openly their intention and
that ntention has been clearly demon-
strated by the results of the elections It
has been stated that about 9o to 100 per

cent  of the voters exerciced thewr fran-
chise  Eien the wundeiground people
cooperated with the eclections, so to say

At least they did not create any distur-
bances o1 clashes Even after the quarrels
between the  different sections of the
underground, they are in sufficient num-
bers to have disturbed the elections if
they wished to do 1t and 1f they had grien a
calf for 1t but they did not do so, What
does that show ? Tt shows that the over-
whelming desire of the Nawvas 1« for peace
and th.t s an asset to the Government of
India My request to the Goveirrment 15
to <ee that this trend 1s encouraged You
should  strengthen the hands of those
Nagas who have been elected by a sizable
majority to see that the country 1s deve-

loped economicaily and peaceful condi-
tion  are mamntamned We should not,
however, miminuse the strength of the

undetground  They have not yet been
wiped out They have considerable follow-
mg end they are in a position to create
disturbances  VWhat 15 the policy that we
havc to follow with regard to this ques-
tion ? I agree with those Members who
said that we have to pursue a policy of
firmness tampered with patience and that
alone will be the correct policy  Some
pecple are very much worried about the
developments 1n Nagaland But I ask
them to consider what 1s the basis of
thes* dwturbances all over the boiders
of India ? It 1s a question of a belated
development of national  consciousness
among the people of the border areas of
Indra The bulk of the people of India—
i the heart of India—were aroused to
national consciousness by the end of the
19th century They fought with the Brn-
tishers  and  attammed  independence,
but at that time, most of the people hiving
m the border areas were in a state of
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tribalism and they had no national cons-
ciousness  Now they are begmning to
have 1t and tnat 15 why we find that tiey
are very sensiive They are very inde-
pendent and proud They are atraid
of the people coming from other parts of
India and exploiting them Can we say
with a clear conscience that we are not
domng 1t ? I am sure they 1esent the way
mn which the capitalists, contractors, ete
go there and build up therr busimess which
1s nothing but  exploitation  So they
resent ths  Some Members referred to
the action of thc Chrictian  Missionaries.
I hold no bricf for them but we have to
see the reason as to why some of these
Missionaries  are popular with them
Whatever may be the mischief done by
some of these Missionaries, theie are
undoubtediy sume among them who go
and live among them and serve them,
bur'd schools and hospitals for them and
so thcy are popalar  What do we do ?
We never do such things In the old days
during the national independence stiuggle,
something like that used to be done, but
now we have given all that up We appear
to these tribals only as exploiters or
bureaucrats who suppress them and ex-
ploit them and that 1s why all over the
border areas of India th re 15 hostihity
and that has 1o be tackled My submission
15 that we should not be afraid of granting
these people the utmost autonomy be-
cause they like to have theirr own Govern-
ments, they wish to sce thewr own people
come up as administiators, ministers, #tC
They have a feeling that they should
govern themselves  The suggestion that
permussion  should be gnen to people to
buy lands m Nagaland and they should be
allowed to scttle there 1s very dangerous
There shou'd be 1estrictions because even
n nterior places, 1n tribal areas, hke
Chota-Nagpur or mn Bihar this s a vital
question  Tne lands of the tribals are
being expropriated and gnen to others
They resent 1t They have good reasons
for 1t So taking all these mto consider-
ation, we snould try to get the sympathy
of these people by granting them auto-
nomy We should not take up the position
that all the States should be of a particular
pattern and the e should be no varat.on.
Consistent  with  Nagaland bemng an
integral pait of India—we should fight the
slogan  for mdependence with all the
stiength at our command and even aims
may be used to suppress such moveme 8,
if necessary—we  should be able to giant
the amount of autonomy that will satisfy
the majority of the people in Nagaland.
The 1eported ~tatement of the Governor
of Nagaland that Mr Phhizo who 1s now
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in England may come here and assume
Indian citizenship and be a peaceful
citizen of India is a very wrong statement
because Indian citizenship should not be
at the beck and call of any individual who
has gone out and set up a parallel Govern-
ment in a foreign country and is en-
couraging by every means at his command
the dismemberment of this country and
encouraging the hostile forces in this
country. Such people should not be given
any quarter but at the same time we
should take the majority cf the people into
consideration and their thirst fer freedom,
for autonomy, to have their administration.
If you take these into consideration it is very
necessary to have negotiations with the
Nagas.

Some Hon. Members would go to th®
extent of saying that we should not have
any  negotiations and we should only
have a strong Government there and use

the Armed Forces to suppress whatever
movements are there in Nagaland.
That will not doj; that ignores the

realities of the situtation because there are
various other elements who have no
relationship with them in respect of acts
of hostility and yet a majority are with
them to this extent that they too want
their own administration and they want
more autonomy. All these things require
sympathetic consideration. Even the other
States in the Indian Union have become
very dissatisficd with the p-esent state of
aflairs and even they are asking for more
powers. So there is no harm whatsoever
if those people ask for some kind of auto-
nomy. We should be prepared to negotiate
with them in this regard and come to a
peaceful settlement of the matter. This is
the approach which I would advocate
and this is the approach which I would
call an approach or policy of firmness with
patience.

SHRI M. P. BHARGAVA (Uttar
Pradesh) Madam Deputy Chairman,
I am one of those who believe that
problems can be solved by pesaceful
negotiations and not by the use of force.
The present situation in Nagaland is due,
if I may say so, to a policy lacking in
firmness followed by the Government all
these years since independence. Before
independence the Britishers, for reasons
best known to them and in their own
interests, they tried to keep Nagaland
away from the rest of the country because
it suited them. After independence I had
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thought that the Government of India
would follow a policy which would make
the people of Nagaland believe that
they were part of India, that they were
one with the rest of the country and that
their future lay with-the rest of the country.
If that policy had been followed, I have
no doubt that by today the Nagaland
problem would not have been there. But
what we have followed is a policy of
indecision. the policy of sometimes giving
the area for military operations, then
stopping them, and again giving the area
for military operations and then again
stopping them. And that has been the
sorrowful tale of Nagaland. And what has
been the result ? Instead of giving them a
feeling of oneness they have created a
feeling of apathy and even hatred towards
the Indian Army. This is not a good thing.
Whenever there are military operations,
some people are bound to suffer; some
excesses may take place and that gives a
wrong feeling, which should not be given
between brothers and brothers. But that
has been the sorrowful tale. Even now the
Government of India has to decide once
for all what policy they want to pursue,
whether a policy of peaceful negotiations,
or a policy of trying to win them over by
force. For myself I rule out the latter.
After we have followed a policy of in-
decision for over sixteen, seventeen years
and driven them to a certain attitude by
the use of force, it will take a certain
period of time to reverse the whole
process, to put the car, if I may say so,
in the reverse gear, and make them follow
the path of peaceful negotiations. And
that is exactly what was done a few years
back when the military operations came to
an end. And then, when we visited
Nagaland, w= could see, with the opera-
tions having ceased, that there was a
sort of new atmosphere in the whole place.
And the goodwill created by that atmos-
phere should have been fully utilised by
the Government of India. But again I am
sorry to say that the position has not been
fully utilised. May I ask the Minister for
External Affairs what steps have been
taken by the Government of India to
make the people in Nagaland, especially
the underground, feel that their interests
lic with the rest of the country and that
they have to march pace with pace along
with the march of their countrymen
elsewhere in the country ? May I ask
also what development schemes have been
undertaken and whether any publicity
has been given to those developmental
activities  telling the people that here
we are doing all these things in your
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Interests ? What steps have been taken to
bring more and more people from Nagaland
to other parts of the country, and send
more and more people from this side
there ? I quite agree with the remarks of
Mr. Menon that we should prevent ex-
ploiters reaching that place, because that
will again create complications; in this
world of today nobody is going to tolerate
any exploitation by anybody else. There-
fore we have to be choosy in sending
people from this part of the country to
that part of the country, and in providing
opportunities, in a generous way. for
peopie from Nagaland to come to Delhi,
to Calcutta, to Bombay, to Madras,
and other parts of the country and see
what is happening in other parts of their
motherland. We must give them an
opportunity to compare and confirm that
what is happening in other parts of the
country is also happening in their part
of the country. When they begin to realise
that something is being donc for them,
for their benefit, then they will realise
that they must also respond, and this is

exactly what I would like the Govern-
ment to do.
Now we came to end the military

operations on certain conditions. Those
conditions should be  observed by all
concerned. It cannot be a unilateral agree-
ment. that the Government of India goes
on fulfilling all the conditions and the
other side does not. If there are any vio-
lations of the conditions arrived at, we
must firmly bring it to the notice of those
with whom we have carried on the nego-
tiations, and say ‘‘Gentlemen, this will
not do. We have to respect the conditions;
both the sides must respect the conditions,
It cannot be that our military is a peaceful
spectator stationed in Nagaland and the
Nagas are free to do whatever they want,
to even talk of secession and the rest.
This has to stop.” Therefore I would
appeal to the Government to follow a
policy of peaceful negotiations along with
firmness wherever it is required.

Now there is a small matter about which
this House and the other House have been
clamouring, and thatis the transfer of the
affairs of Nagaland from the Ministry of
External Affairs to the Ministry of Home
Affairs. So long asitis with the Ministry
of External Affairs, there is neither the
feeling in the country that we are dealing
with another part of our country, nor is
the other man made to believe that he is
dealing with his own Department. In
this connection, two years back, when we
were discussing this Bill, the hon. Deputy
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Minister, Mr. Surendra Pal Singh made
certain remarks. I will read them out for
his information if he has forgotten.

“The question whether the Nagaland
affair  should be dealt with by the
Ministry of FExternal Affairs or the
Ministry of Home Affairs has been
raised before a number times and the
Government have clarified their stand
on those occasions. Anyway........ -

Thisis the important sentence to be noted.

¢ ..the position at the present
moment is that the matter is being consi-
dered by the Cabinet and as soon as the
Government comes to a dec’sion it will be
known to the House.”

Then a saving sentence he has added most
diplomatically.

“Meanwhile naturally the old ar-
rangement is being carried on.”

Now I have to ask the hon. Deputy
Minister : is this matter also a prisoner of
indecision in the hands of the Government
as in many other cases ? I would like to
know the reasons why it is taking so long
to arrive at a decision on this matter. Itis
not a very complicated matter which
requires a lot of study, attention and con-
sultation between the various Ministries.
This is not a matter which has to be re-
ferred to the Finance, their clearance got
and all of the rest of it as is customary in
this bureaucratic set-up of this country.
This is a matter which should be decided
in a single sitting of the Cabinet and a
decision has to be taken that henceforth
Nagaland wil! be administered like all
other States by the Ministry of Home
Affairs and not by the Ministry of Exter-
nal Affairs. We are not dealing with some
external affairs when we dea! with Naga-
land. We are dealing with our own people;
we are dealing with one of our own States.
What are the reasons which are pre-
venting the Government to putit under the
Ministry of Home Affairs ? I am sorry
to say here that a great bungle has been
made, I do not know by whom, in break-
ing off the negotiations. Negotiations
were going on; the Prime Minister was
negotiating and all of a sudden negotia-
tions were broken off. Itis high time that
the threads are taken up again from where
they were left and the negotiations should
again be started. We should not allow
time for things to drift and in the meantime
not enforce the conditions on which the
operations were allowed to end allowing
time for those anti-social elements in
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Nagaland who want to create mischief
o get stronger and be in a position to
raise their heads again. There is no dearth
of people who want to create difficulties
for this country whether it is in Ben3al,
whether it is in Nagaland, whether it is
Mizo area or elsewhere. Therefore one
has' to be very careful in dealing with these
anti-social elements, especially those ele-
ments who owe their allegiance not to
this country but to powers outside. There
may be a handful of such people in
that part of the country but the activites
of those people have to be watched.
No perscn can be allowed 1o play with the
mtegrity of this country and all steps
+ve to be taken to see that such elements
are kept within control and not allowed
to play their hand. In this connecrion the
other day Iraised the question of people
frorp outside India coming and trying to
spoil the minds of our countrymen.L A
watch has to he kept on such people s,
So I would like the hon. Deputy Ministe,:
when he replies to reply to the three
four points that I have raised : or

(1) What are we going to do to establish
more and more contact between Nagaland
and other parts of the country ?

(2) What steps are we taking firmly 1o
-enforcq the _conditions for cessation of
operations which had been agreed to ?

. t

(3) th.it steps are being taken to restar

‘the negotiations which have been broken
off some time back ?

(4) Lastly I would plead with L°

overnment with all the emphasis at my
-command : Please for God’s sake in the
interests of the country take a decision
'soon about the transfer of Nagaland affairs
from the Ministry of External Affairs to
the Ministry of Home Affairs.

Thank you, Madam. -

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH)
Madam, this debate started on Thursday
last. It started on a very disappointing
note and the two hon. Members who
spoke that day had nothing but Drick-
bats to shower at the Government.

= qiareaw @
HITF & 907 o1 T |
SHRI SURENDRA PAL SINGH :

1 1hi_n‘~; I am near enough to the mike and
I think you can hear me.

(3ae waw): s
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I was saying that on the first day when
| the debate started the two hon. Members
who participated in the debate had nothing
for the Government but brickbats  but
today I am very happy and pleasantly
surprised to see that instead of brickbats,
almost all hon. Members who have parti-
cipated in today’s debate had bouquets
to give us instead of brickbats. I am also
very happy to note that there is a great
deal of appreciation and understand ng
of the Governm=nt’s policy in regard to
Nagaland. On the first day I was rather
doubtful as to whether Members had
actually  understood our policy absut
Nagaland or not, even though many of
them had been to Nagaland. Many press
people have been there and there has been
a great deal of publicity about our policy
in the press and elsewhere and there has
been a great deal of appreciation of our
policy all over the country.

Madam, it has been a very useful dis-
cussion and I am very grateful to the hon.
Members who participated in it. As far as
this Bill is concerned the consensus is
obviously in  favour of this measure.
Members have not really spoken very
much against it but they have quite
naturally taken advantage of this deba‘e
to discuss all aspects of the Nagaland
problem which is as it shou'd be. The
Government of India has to deal with a
very difficult and delicate situation in
Nagaland and we naturally welcome a
periodical discussion of this nature because
as a result of this we are able to find out
and gauge the mind and the mood of the
nation abour this problem and it helps us
to check our own course of action if and
when the Government finds it necessary
to do so. Whatever hon. Members have
suggested here are taken proper note of
and due consideration is given to them
when we come to review our policy in
Nagaland.

Madam, ason past occasions this time
too two lines of approach to this problem
have been suggested by hon. Members.
There are those who have advocated a
policy of force; that we should take a
tough line and we should deal with the
hostile Nagas more ruthlessly and we
should curb their movement altogether.
And there are others who have appre-
ciated our policy over there and have
supported it, who are for peaceful nego-
tiations and for following a peaceful policy.
Madam, with regard to those who are in
line with our own thinking I have nothing
very much to say except that I value their
support very much and I am glad that

they appreciate our policy. But to those



2035 Armed Forces

hon. Members who advocate a tough
line in Nagaland, who want us to take
ruthless measures to put down the un-
lawful activities, in Nagaland, I would
like to address just a few words. I agree
with them fully when they say that the
Administration has to be very strict in any
part of the country, and particularly in
Nagaland. Itis true that no Government
worth its salt can afford to ignore that
maxim. Any Government over there has
to give adequate protection to its law-
abiding cuizens and to punish those who
break the law. That function has to be
performed by any Government. any res-
ponsible Government and we feel that this
function is being very adequately per-
formed by the present State Government.
I would earnestly appeal to the hon.
Members that when they say that this is
not being done, I do not think they are
doing justice to, or are fair to, the S.ate
Government. Many people have gone
there and seen the conditions in Nagaland
today and practically all of them have
come back and said that the State Gov-
ernment’s writ is now respected practi-
cally throughout the length and breadth
of Nagaland. The law and order situation
has very much improved, though itis not
completely solved yet and gradually more
and more control is being exercised by the
State Government throughout Nagaland.
So, itis nottrue to say that no improvement
has taken place there. The recent elections
which were held there are a clear proof
of the political conditions prevailing in
Nagaland. The elections there were
not only held peacefully, but a large
number of people participated in them.
There were no incidents. Everything went
off peacefully. I think it is a very good
vindication of our policy in Nagaland.

As regards tougher measures, all I can
say is that tough and ruthless measures
have never solved a problem of this kind
in the past. We tried this line some years
back before the AGSOP came into
existence and the results were not very
happy. A great deal of killing and misery
was inflicted on the people over there and
even then no solution was in sight. So,
there was a change in our policy and
strategy in regard to Nagaland and a
new policy was evolved, a policy of solving
the problem peacefully and with firmness
and that policy has been continued all
along these years. I can assure hon. Mem-
bers that that policy has succeeded to a
very great extent. I is a policy which
will not bear fruit straightway. We cannot
say it will be successful in the immediate
future, but I think the lines on which
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we are going along are the correct lines
and in time to come this problem will be
solved peacefully. Madam, in Nagaland
the situation is very peculiar. It is very
difficult to distinguish friend from foe.
With the type of fighting one has to do
there. itis very difficult for our Security
Forces to take ruthless measures and 1o
try and bring about a military solution.
We think the best way 1is to deal with
all the unlawful elements according to the
law of the land and give adequate pro-
tection to those who are law-abiding and
thereby gradually draw and isolate all
those extremist hostile elements from
the rest of the population. As long as the
majority of the people over there are in
favour of the Government’s policies,
we feel that we are proceeding in the right
direction. And that is exactly what is
happening there. I am happy to say that
we have achieved a great deal of success,
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So much, Madam, about the situation
in Nagaland generally. Now, with your
permission, I would like to deal with a few
specific points which hon.  Members
have raised during the course of the dis-
cussion. The first speaker, Mr. Niranjan
Varma, who is not here at the moment,
supported the Bill, but his main objection
was that this measure should not be ex-
tended for a period of three years and
that one year should be sufficient. He
seems to think that extension for three
years implied that the situation there was
not really under control, that there is a
certain amount of pessimism in our
mind and we do not feel comfortable
about the situation there. He said that
it is not a very happy state of affairs.
I only wish (0 say that we seek to get this
extension for a period of three years only
for administrative

i convenience, and
it is also a fact that we apprehend a
certain amount of trouble from isolated

groups of extremists all over Nagaland
for some time to come. Iris true that the
situation is not out of control. It is well
under control. Burt still there are certain
elements which are bent upon creating
trouble there and it does not matter for
how long we carry on negotiations and
talks with them, they will never see reason.
They will never come to the path of peace.
They will continue their depreciations and
unlawful activities. For that purpose it is
necessary that we have a measure of this
kind and that our Security Forces have
special powers to deal with any kind of
situation which may arise. It is for that
reason and for nothing else that we seek
to have this measure extended for three
years. .
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Now, another point Mr. Varma men-
tioned, which pained me and I am sure
it has pained many other Members
in this Hbouse. It was the communal
slant which he gave to his observations
the other day when he said thatit would be
difficalt for us to come to terms with the
Christians in Nagaland. So long as the
Ch~'stians remained at the helm of affairs
in Nagaland, they would never come to
terms and in an im»lied sort of way he
meant that probably the Chirstians
were nitreally loyal and patriotic citizens
of this coantry. This was rather an un-
fortunate observation and [ w'sh to say
here and now very categor.cally and firmly
that we do nnt feel very happy about such
kind of observations. Itis not true to say
that the Christians are disloyal or that
they are not patriotic. We have a large
population of Christians in this cyuntry
and I am prepared to say that they are as
m ch loyal, just as patriotic as any other
comm inity in the cran'ry and I am sorry

that he made that observation. In the
hostile movement there are not only
Christians, bat also non-Christans. So,

this commuuaal angle should not have been
brought into this at all. Tt is purely a
political question.

He also said that we should not allow the
Peace Mission to enter Nagaland. Now,
perhaps he does not realise that the Peace
Mission is not there any more. The Peace
Mission was disbanded a long time ago.
We have a Peace Observers’ Group there,
who are suill functioning and they have a
special function to perform. I must say
on this occasion that they have done
extremely good work. There are no
foreigners involved in any kind of nego-
tiations. Mr. Michael Scott was there
at one time. As the House knows at one
time he was a member of the Peace Mission,
He is no longer in this country and there
is no other foreigner who is involved in
this.

In addition to these two or three points>
Mer. Varma also wanted certain assurances
from the Governm:nt, one of which is
that we should not carry on any talks with
the underground Nagas b=hind the back
of the State Governm:nt. Now, this
assurance I can give to the House and to
Mr. Varma that though we are not against
carrying on talks with anybody, in principle,
we do feel that at the present juncture
no useful purpose will be served by carry-
ing on n>gotiations or talks with the under-
ground representatives and certainly it

will not be done behind the back of the | into an agreement with them,
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State Government. If ever the talks are
resumed, the State Governm:nt will be
taken into confideuce, they will be con-
sulted and they will be kept in the picture,
but at the mom->nt there is no such idea
under consideration. The second assu-
rance is aboutthe Peace Mission. I have
already mantioned that the Peace Mission
is not there any more, not functioning
there.

Now, Madam, he m:ntioned something
about the impleme~ntation of the deve-
lopm:nt programmes in Nagaland. He
also emphasised that we should do a great
deal for the development of this backward
area, particularly in the fields of educa-
cation, agriculture, industry and com-
m nications. I fully agree with him that
there is a great d=al to bz donz and ther:is
nzed for do'ng ou utmost in this regard,
because Nagaland, for various reasons,
has remtinz=d out of the main stream of the
life of this country. They are backward,
they have bzen isolated and they require
spzcial attention. This is being given
tothem As proof I wouldlike to mention
to the hon. Members that out of the total
requirement of Nagaland of Rs. 23.18
crores in the estimates for 1968-6g, the
Government of India’s contribution was
tobe Rs. 22.15crores for development
works in Nagaland, and if we compare
it with the national figures, we will find
that the per cipita expenditure on the
developmant activities in Nagaland comes
to about Rs. 700 which is much higher
than in any other part of the country.
Our national per capita 1ncome is only
round about Rs. 400. In Nagaland they
are getting up toRs. 700. Sowe are actually
spending a great deal of money on deve-
lopm:nt activities, on road building,
on the setting up of schools, on hospicals,
etc. I need not mention all the figures
because that will be too long.

Another important point was about the
inner line restrictions. It was mentioned
not only by Mr. Varma but by a number
of other Members also. This matter has
been discussed in the House before and
the Members were told as to why these
restrictions were  first brought in. It is
not correct to say, as Mr. Yajee said the
other day, that when Nagaland was a
part of Assam, these restrictions were not
there. This 1S not coirect. These regulations
and restrictions cam= into force as far
back as 1873 and they are still conti-
nuing, and the reason for their conti-
nuance is that this was a d>mand made
by the Nagaland leaders when we entered
what ig



2039 Armed For °s
called the 16-pomt agreement  They
msisted that for some time more untrl
such tim as Nagaland was fully deve-
I>ped and was prepared to allow others
fom outude these 1estrictions should
rontima> W= hav: mid= a conmitment

It 1» only tn pursuance of that commit-
m-nt that we are allowing them to conti-
nue We do feel that conditionsin Naga-
land have not improved sufficently,
but I will say this much that we are
thin'tng over this matter very seriously,
and there 1s a fecling everywhere that
prchaps these rostrictions be liberalised
to a very gueat extent and we should
allow more and more p-ople to wisit
Nagaland 1n order that people from all
over the country will have an oppor-
tunity to see the conditions there and not
leave that ar=a complictely tsolated This
matter 1s und=t the consid-ration of the
Government of India As the House was
told the other day, we will take up this
matter with the State Government and
take their views on 1t, but we are in favour
of hiberalisation  Towhatextent we will
succeed I cannotsay at this moment

In Mr Yajee’s speech the main point
was—which has also been supported by
Mr Bhargava—about the transfer of
Nagaland affausfrom the External Affairs
Munistry to the Hom= Ministry T am fully
In ag .em nt with the sentiments which
the two M-=mb-rs have exp essed I can
very w-ll gauge th=ir fuzlings on this
ques lon, and some time ago [ also agreed
with th> M->mb=rs, in th* course of my
spzech lastyear, Ithunk, thatin principle
Gove nm-nt agr~ed that this matter should
be dealt with by the Homes Mimstry
But this problem has a little historical
background in as much as that this was
azam on® ofth* commitm~nts which the
Governn nt of Ind a enter>d into with
the Nagaland leadrs, in Pandit Jawa-
harlal N-hru's tim-, as far back as then,
since wz have commnttted ourselves to this
we cann7t tag> any untlateral action and
ah-ogate 1t Thiswillonly make the position
of th= State Gosenm>nt th=> authorities
over th=r@ w2a< 'n th> ey of th>ir p~ople
So far the State Governmsnt 1s also in
favour of the continuance of the present
ar anz n*at hut I wsh tosay this much
that for all p-a-tical purposes

SHRT S S MARISWAMY  (Tamul
Nadu) What s th> commttm~nt made
with the Nagaland leaders ?

SHRI SURENDRA PAL SINGH
That th~ Nagaland affairs will be dealt
with by th= External Affairs Mumustry This
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was a commitment. This was one of the
poiwnts of the 16-point agreement We
cannot abrogate 1t, as I just now said,
without consulting the State Government,
because to this day they are in favour of
continuance of thisarrangement.
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SHRI S S MARISWAMY : The
agreement was made a long time before,
After that so much water has flowed under
the b idge Now the Government of
India

SHRI SURENDRA PAL SINGH :
I agree with the sentiments of the hon
Member

SHRI S S MARISWAMY  Let me
explain  After that, every day we are.
say:ng that Nagaland has become a part
of India and the Home Minister was also
kind enough to say that these restrictions
would be liberalised so far as entry into
Nagaland 1s concerned  When so much of
improvement has been made, why not this
aspect also 1s taken into consideration and
Nagaland 1s brought under the Home
Ministry

SHRI SURENDRA PAL SINGH :
As I wassaying, I can very well understand
and appreciatethe hon Members’ feelings
when they put forward this point and as
[ said earlier also, 1n principle we agree
that Nagaland affairs should be dealt with
by the Home Ministry This matter has
been considered on a number of occassions
by the Government We are st1ll waiting
for the consent of the State Goveinment
because, as I said, the State Government
ate still of the same view that the res-
trictions should continue We do not wish
to take any action againstthe wishes of the
State Governm=nt We are hopeful that
one of these days by negotiations we will be
able to persuade them, to bring them to
our way ofthinking I agree thatitshould
be done but I cannot give any categorical
assurance that 1t will be done today, to-
morrow or the day after But the link s a
very tenuous link For all practical pur-
poses the Nagaland Governm nt J als
with all our Ministriesin the same way as
other State Governments do For giving
grants to them for political reasons, the
Exteinal Affairs Ministry s stillin charge,

Another point was raised that we should
be very vigilant about the re-entry of the
China-trained gangs which aie hoveiing
on the borders of India at the present
moment and are trving their very best to
come 1nto the country I may inform the
House that adequate security measures
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have been taken by our sccurity forces
to prevent their re-entry. It 1s for that
reason, Members can very well realise
that this gang of 1000 hostile Nagas which
are trymg to come into the country have
not succeeded so far. But we cannot rule
out the possibility of these people in-
filtrating into Nagaland in small batches
of ones and twos. Lven that we are trying
tostop by plugging all the gaps at various
places. They are also making attemptsto
enter Nagaland nz Pakistan, by sea, etc.
Theie too we are also vigilant and every
action will be taken to prevent thei
comung into Nagaland.

Mr. Kaul in his speech said that he
supported the policy of the Government
of India and he merely said that we should
go on patiently following that policy,
and that we should try and win over the
Nagas by persuasion and not use force
We are 1n full agreement with that. I
have nothing very much more to say about
this.

Mr. Bhargava 1n his speech wanted
replies to a number of points which he
ratsed. Unfortunately he s not here, but
T will try to answer those points because
some of them are quite 1mportant The
one important point whtch he mentioned
was that we should take some steps to
see that more and morc people from
India shall go to Nagaland and more and
mote people from Nagaland shall come
to Indiain order to bring abouta proper
integration of Nagaland with India.
With that point and policy we fully agree
and we will do our best to see that the
Nagas are made aware of what is going
on in India so that they have a feeling
that they belong to this country and that
they are also made to feel and appreciate
what we are capable of doing for Naga-
land also. This1s a point on which we
fully agree with him and whatever 1>
possible for us, we will do 1n the future.
I may also say here that in regaid to the
inner line permits the restrictions are
there only for those people who are lLikely
to go there and exploitthe sttuation for
their own advantage and to the dis-
advantage of the Naga people. But thereare
no restrictions on bona fide travellers or
people who want to go to Nagaland to
study the situation there and to meet the
Naga people That kind of restriction 1s
not there. Anybody who wants to go there
for that putposeisallowed togo.

Another point which he raised was that
the Underground Nagas are carrying on
therr hostile activities,
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acts, then acts of depredation and viola-
tion with complete 1mmunity and that
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owr security forces are not able to take
any action agamnst them  This i1s not
true. With them we have entered into

an agreement whichis called the AGSOP
(Agicement for Suspension of Operatiops)
in which 1t 1s very clearly laid down that
1 and when any of the Underground
Nagas wviolate any of the terms of the
agreement, our security fcrces will be free
to take action against them Thisis being
done One ofthe biggest violations that
they are making at present 1s the im-
poration o: arms from China and Pakistan
and whrnever 1t comes to the knowledge
of oursecutity forcesthata gangis bringing
in arms and ammunition from outside.
they are followed, they are pursued and
action 1s taken against them. Against
their unlawful activity ot extortion and
abduction and collection ol funds and
taxes, whenever such cases ccme to our
notice, our security forces take actiom,
and they are not hampeted or debarred
in any way.

About the question of the transfer of
Nagaland affaus to the Home Mimstry,
I have already mentioned

Antother point wh.ch Mr Bhargava
saird was about the breaking oft of the
negotiations with the Underground Nagas,
I am afraid, the way in which he has putit
givesthe impression that the blame for the
breaking off of the negotiations hs
clearly and openlv on the Government of
India. Thisis notthe position The Naga
Delegation came heie last time. And
as we have explained alreadv to the House
on a number of occasions, we were
prepared to talk to them, to negotiate
with them. Butthe Government of India
laid down one and only condition that so
long as they agreed to stay within the
Indian Union, we were prepared to talk
with them about any matter they wished
to discuss But on the basis of indepen-
dence. we will not negotiate and we will
not talk withthem They insisted thatthey
had come here merely to talk about their
independence and nothing else. So,
that was the reason why the talks broke
down [Itis notthat we wanted the talks
to break down. Esen now, as regards
the resumption of talks and negotiation,
as I said earlier, we are not. in principle,
against any kind of talks but we have
come to the conclusion, with all this past
history, that no useful purpose will be
served by having talks with the Under-
ground Nagas at present. If they are
to talk us as has been evident
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from one or two quarters, we would advise
them to talk to tte State Government or
to the Governor of Nagaland; they will
talk to them and discuss their problems,
anu we wil' act on the advice of the State
Government and the Governor in this
regard.

Mr. Jagat Narain saia that we should be
very careful and vigilant about the part
that China is playing in this part of the
worla. We are fully aware of the deve-
lopments over there. We know the sub-
versive activities which they are encour-
aging and th:ir grand dssigns in this part
of the world. And whatever is necessary
to counteract that is being done by the
Government of India.

Mr. Menon said that he was not against
giving special powers to the Armed Forces
but he advised that these powers should be
used with restraint and very judiciously.
I with to assure the hon. Member that
these powers will be used with a great
deal of restraint—th=se have been used
in the past with restraint—and th~ oper-
ative part of this Bill, as the hon. Member
knows, will come into operation only
when the Governor d:clares any part of
Nagalana as a disturbsd area. Under
normal coaditions, th=security forces will
act in aid of the civil authorities; no
action will be taken. And only when an
area is declared as a  disturb>d area
only then will these powers be exercised
by our forces. And you can very well
understand, with the conditions in
Nagaland being what they are, the 4 fli-
culty about th® communications, th=
terrain etc., itis necessary that our Armed
Forces are arm~d with these special
powers to deal with any kind of situation
in a place wh-re it may not b2 possible
for the civil authority to bz present all the
time. And at the moment, only a three-
mile belt along the international ho-der
has been declared as a aisturb>d area.
Therest of Nagalandisnotadisturb:d area.
So, these powers are not likely to be used
unless and until the situation demands.

As regard ' his advice that we shoula not
even think of granting independznce to
Nagaland but that we should give more
thought to their d-mand for more auto-
nomy, etc., this we are in full agreement
with. There is no question of giving in-
dependence to  Nagaland. But if they
want to discuss questions of autonomy or
more help from the country, tley are
welcome to put boththeir demands,

Only the last point,  and that is the
question of the Governor’s reference to

6—1 R.S./69
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Mr. Phizo in some interview he gave to
some people in  Nagaland. Members
showed a great deal of concern over that.
I wich to say this much that no invitation
has bzen given by the Governor to Mr.
Phizo. to come back to India. Itis a
wrong kind of publicity which has been
given to the statement. He was inter-
viewing some people, some village people,
in Nagaland during his tour. Somebody
posed a question, ‘“Why don’t you allow
Mr Phizo to come to Nagaland ?” In
reply to that, he clearly said, “Mr. Phizo
is a foreign national. He is a fugitive from
justice. H=has no locus standi in Nagaland,
and we cannot have a foreigner meddling
in our affairs.” Then ths question was
posed, ‘“‘Suppose he wants to come to
Inaia, would you preventit ?”° He merely
said, ‘It he is prepared to remounce his
Britich citizenship and wants to seek
Indian citizenship, that will be considered
according to the law of the land.” So,itis
not an invitation as suggested by the
hon. Member or any kina of an offer by
th: Government of India or the Governor
that we ‘hould invite him to come to
Nagalana to take part in th: affairs over
there or thait we should carry on talks
with him. That kind of idea is completely
wrong. It is a wrong kind of publicity
given by the Press. So, the Member
should not feel any apprehension on that
account.

I seem to have coverea all th: main
points but I may again assure the hon.
Members that anything that has been
left over has been taken note of, .and due
consideration will be given to it by my
Ministry. - S

Wi'h these words, I commend this Bill
to the House.

st AETTW (FATON) ¢ T AT AT,
& UF i G | T AT F Fai
T AT g1 FT FB AT AW ATTAE
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I 1 gU ¥ !
SHRI SURENDRA PAL SINGH -

We are aware of that.
THE DEPUTY CHAIRMAN : The
question is :

“That the Bill to continue the Armed
Forces (Special Powers) Regulation,
1958, for a further period, be taken into
consideration.”

The motion was adrpted.
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THE DEPUTY CHAIRMAN : We
shall now take up the clause by clause
consideration of the Bill.

Clause 2 was added to the Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill.

SHRI SURENDRA PAL SINGH :

Madam, I move :
“That the Bill be passed.”
The uestion was put and the motion was

adopted.

s et

THE PUBLIC WAKFS (EXTENSION
OF LIMITATION) AMENDMENT
BILL, 1969

THE, DEPUTY MINISTER IN THE
MTNISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WEL-
FARE (SHRI MOHAMMAD YUNUS,
SALEEM) : Madam Deputy Chairman
I beg to move :

“That the Bill further to amend the
Public Wakfs (Extension of Limitation)
Act, 1959, be taken into consideration.”

Hon. Members may recall that the
Public Wakfs (Extension of Limitation)
Act, 1959 was extended for obtaining the
possession of the wakf properties which
went into the illegal possession of certain
persons during the distrubances of 1947.
This extension expired in August, 1967.
Some suits were instituted for the reco-
very of the ‘possession of the wakf pro-
perties. But still several proporties conti-
nuzd to b=inthe unlawful possession of the
trespassers.

Therefore, it wasfelt necessary thatsome
extension should be granted, with the
result thatthisperiod wasfurther extended
by an amendment of the Act of 1967
upto gist December, 1968. Before the
expiry of this period, Madam, representa-
tions were received from several States
that still there were thousands of Wakf
properties which were under the unlawful
possession of the illegal occupatants and
thousands of suits were to b> instituted.
Therefore, further extension was recom-
mended by several States.

Madam, the legal position is this,
Under section 4 of the Central Wakfs
Act, a Commissioner is to be appointed
by the States to complete the survey of the
Wakf properties situate in the respective
States. After the survey is completed, the
report of the Commissioner is to be sub-
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mitted to the State Government, and the
State Government, after due scrutiny of
the report submitted by the Commissioner,
has got to pass on that report to the res-
pective Wakf Boards under section 5 of
the Act for publication in the Official
Gazette, Now th> position is that still
there arc several States where the Com-
missioners who are appointed by the State
Governments have not yet been able to
complete their survey, with the result
that is has not been possible for the Wakf
Boards ofthe States to take suitable action
to institute suits against the trespassers.
Now in view of the above fact, some States
went to this extent, Madam, particularly
the State of Madras, that if the Central
Government was notin a position to amend
the limitation Act and grant further
extension, they would consider the possi-
bility of introducing an amendment in
the Act, the subject being on the Con-
current List. As the hon. Members are
aware, where the subject is on the Con-
current List of the Constitution, the State
Governments have got rights to introduce
suitable amendments as the circumstances
may permit. It was further pointed out
that inasmuch as the survey work had
to be completed in the State of Punjab,
Haryana and Delhi, where the hon.
Members are aware a large number of
Wak{ properties are in illegal possession,
the necessity for extension was further em-
phasised. It will be recalled, Madam
that on both the occasions when the
amending Acts, were passed, there was
virtual unanimity of opinoion that these
properties being of religious and chari-
table nature and essentially meant to
alleviate the conditions of the poorer
sections of the public and as they also
have a sacredness of their own, there was
need for such a concession. And at the
time of discussion before both the Houses,
it was suggested by several hon. Members,
and an assurance was also given by the
Minister piloting the Bill that a compre-
hensive Bill should be introduced for the
consideration of both Houses so that not
only wakf propsrties bhut properties which
belong to members of other communities
and religions would also be protected,
For this purpose, Madam, a Public
Charitable Trusts Bill has already been
drafted and has been circulated to the
States  for their opinion. In that Bill,
under section 53, exemption from limi-
tation period for an uanlimited period is
proposed to be extended in respect of
religions and charitable institutions. But
we have not yet received the comments
from all the States. Therefore, we have
not been able to finalise the draft of the



